IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERA§AD BENCH

AT HYDERABAD B
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Qeh NG, 792/96 Date of Ordef} 5;7,98

|
BETWEEN 3 .
G.Balaswamy .e _Applici'an t.
AND

1. The Assistent Engineer, |
Microwave (WB), Buthanpuram, .
Near DRBA, Khammam-507001,

2. The Divisional Engineer,Microwave
. Near KMC, Warangal- 596 007,

3, The Director-General, Telecom,
(Reptg, Union of India),

New Delhi - 110 001, .o ResPOﬁdentﬁ.
Counsel for the 2pplicant .w MI.C,_lS,uryTnarayana
Counsel for the Respondents _ se ME.NGR, Devraj
CORAM

HON'BIE SHRI R RANGARAJAN 3 MEMBER (ADMN,)

L

L e

X Oral order as per Hon'ble Shri R.Rangarajan, Memberx

|

Heard Sri C.Suryanarayana, lsarned counsel for
|

(Admn, ) X

the

applicant and Sri N.R.Devraj, learned standing counsell for

the resrondents,

2.  The agpplicant in this OA is a casual mazdﬁor el

on 2,2.94 under Rl, His grievance is that though he

to 4§§éﬁ;%age at the rate of 1/30th of monthly w

Group-D employee, he was paid only a consolidated pay

hgaged

is entitled

age of a

of

Rs« 900/-p,m, till December, 1995 and from January 1?96 gnwards,

he is being paid gs,1040/- p.m,

N —




TN

L] 2 - e

3. . #&ggrieved by the above he has filed this CA pi

for a direction to the respondents authorities to pay

-aying

-

difference in his wages as per A-2 i.e. from 2,2,94 with

interest thereon for withholding the wages besides cq

b3S L8,

4, . .. When the leamed counsel for the applicant wag inquired

whether the applicant had made any representation to
concerned departmental authorities he replied that s

representations were made and he 1s not aware of wrif

the
pme oral

“ten

representations in this cpnpection'. Such oral representations

A AL

cannot be tal_aenj\ for a proper written representations
Rules prohibits admission of the cases ff the normal

grievance redressal machinery is by passed.

5., In view of the above’ the applicant should now

J COA.T
L channel "}

file

a representation to Rl in regard to his grievance and the

said Bl should dispose of bhe same within a period o
from the date of receipt of Fepresentation from the
6. The OA is ordered accordingly,at the ad missiq
itself, No costs,
( R,RA
Membe

Dated : 5th July, 1996

( Dictated in Open Court ) J
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1.

2.
3.

4,
5.
6.
7.

RsM/=

The Assistant Engineer, Micro ave(wB), Burhanpuram,
Near DRDA, Khamman. J

The Divisional Engiﬁeer, Microwave Near KM(, Warangal.

The Director General, Telecem, (Reptg. Union of India),
New Delhi. - '

One copy to Sri, C.Suryanarayana, advocate, CAT. Hyd,

One copy to Sri, N.RiDevaraj, Sr. CGSC, CAT, Hyd.

One c0py-to Library, CAT, Hyd.

One spare COpY.
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